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# IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION NO, 1634/95
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DATE OF ORDER 3 8w6=1998

BETWEEN
1. S. Suryasnarayaha
2. R.R. Narsinga Rao
3. A, Saranga Panl
4, J. Nagaraju
5. K, Koteshwar Raoc
1l 6. P, Venkateshwar Rao
| Te K. Shyam Sundar Reddy
8, G, Yadagiri
G, G. Venkat Swamy
10, S. Satyanarafana

il. S. Mahepder ' PR Applicants

1. The Divisional Railway Manager
(Personnel Branch) Vth Floor
Sanchar Bhavan
Secunderabad.

2. The Chief Project Manager, (R.E.),
Vijayawada

: sne Respondents
Counsel for the Applicants : Shri CH Jggannatha Rao

Counsel for the Respondents : Shri V, Rajeshwara Rao

COram :

The Hon'ble Shri R. Rangarajan ¢ Member (a)

The Hon'ble Shri B, S. Jal Parameshwar : Member (J)
(Order per Hon'ble shri R, Rangarajan, Member (A) )

Heard shri K, Venkateshwara Rao for Shri CH

Jagannatha Rao for the Applicants and Shri V, Rajeshwara

Rac for the Respondents.
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There are 11 Applicants in this OA, The§ are all
working under the Railway Electrification éroject under
R-2, R-1 issued a notifi€ation Mo, CR/36§/P}’7/47/V01.111
dated 11-8-199§k§nviting application;Eégzcglunteers from
gerving Group fD' staff and C.M.R.S oOf allzdepartmenysfor
filling up Groﬁp 'D' vacancies to the extent required
in the Diesel @oco Sheds in various Divisi@ns; It is
stated that the applications of the applicants herein
were transmittéd to R=1 by R=2 for considefation bf thévu
¢ases for Ebsofption_as Group iD' staff in'Diésel
Loco Sheds, But their cases were rejected{ Hence,
this applicati§n is filed praying for a declaration
that the appliéants are entitled for abscrption into
Group 'D' vacaﬁcies under the control of Respondents
with all consequential benefits such as, seniority,
promotion, arrears of pay by holding thehuqction of the
Mespondents in not calling the applicants for screening
t.est on par w1th others pursuant to the proceedings
No, 252/kSR?/3080/Screenlng/Nol I dated 23-8-1995 of
R-2 is illegal, bad and arbitrary and violative of

Articleg 14 andi16 of the Constitution,

A reply h%s been filed in this OA, The Respondents
submit that there are four diesel sheds. There is one
diesel shed at Vijayawada (on Vijayawada Division), two
diesel sheds, Aamely, Guntakal, Gooty (on Guntakal Division)
and one diesel shed in Moula Ali (on Hyderabad Division).
The notification for filling up the Group 'D' posts in
the Diesel Sheds was issued to consider the/ﬁgiifng in
a particular Dlgsel Shed in the respective Division,

The Applicants ;n this OA are not working either as a
Group 'D° staff;or CeRoMeS staff in any of ﬁhe Diesel Sheds in
the Divisions méntioned above, They are Gréup 'D!' staff

under R-2 i.e., Electrification Project and hence they

can have no clalm for posting in Group 'D' poet in the

Diesel Shed elther in Secunderabad Division  or Vijayawada
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‘f or Guntakal Division{}hough their applications were

forwarded by R-2 for consideration for posting them in

Sroup ‘D' posts in Diesel Sheds, those applications were

rejected for reasons stated above,

The Learned Counsel for the Applicants submits that
even in the reply there is no mention thatlthe Group 'D' staff
Pr CeReM.S staff working in the Diesel Sheds will only
be considered for posting in Group 'D' posts as per
notification dated 8-8~1995 and 24-8—1995.l Hence,
the applicants are entitle-d for congideration for
Group 'D' posts in the Diesel Sheds and hence rejection

of their case is arbitrary and unilateral, :

The reply is very clear. The very fact that the
applicants are Group 'D' staff of the Electrification l
Project, they cannot be considered as having any right
for consideration for Group 'D' post in the Diesel Sheds.
If they are also considered then the Group 'D' gtaff
or C.R.M,S staff attached to the Diesel Shed may not
get that post thereby they will be put to disad&antage.
Similarly, if the Group 'D' staff of Diegel Shed is
considered for abscorption for Group D poéts in the
posts created by the Electrification Department then
the applicants will be put to disadvantage and in that

case thére is no doubt that the applicants will resist

guCh a move, Hé%f;e do not find any irregularity in

not screening the applicants for absorption in Group

'D' posts in Diesel Sheds even though their applications
were forwarded by R=2 to R=2, In that vie@:we find

that the applicants héginot made out any case for the

reliefs sought for in this OA, Hence, the application is
liable only to be dismissed and accordingly; it ig dismissed.

ife] costs.

w (R. RANGARAJAN)

Cg\(ﬁwR vy MEMBER (A) ‘ ﬁ'ﬂﬁ?%,s_}?

DICTATED IN OPEN COURT

. (DATED ¢ 8ube
toaTS./- 6 1998)
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T i DlU;slonal Qalluaw’ﬂanager, (ﬂersonnel Branch) UtmiFloor,
Samchﬁr Blmvan, Secunderabad

Tﬁ? Citdef Drugect Manager, (R.E. ), Uljaﬁauada

GnT copy - to Mz Ty Cﬁkaagannatma ﬁao, Aduocata,‘CﬁT., Hyd-,

Ong  copy to Mr.’u H%asuara Ram, Addi CGSC.,?CHT.,;Kyd:

Dne copy ta D.RY (A), cHT., Hyd;- - o E ‘i,

One copy. to dupllcate. o =
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